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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION No. 293/2023

IN THE MATTER OF:

YOGESH MAINI ... APPLICANT
VERSUS
STATE OF PUNJAB & ORS. ...RESPONDENT(s)
INDEX
. PARTICULARS PAGE No.
No.

REPLY IN FORM OF AFFIDAVIT BY
1. | RESPONDENT No. 3, THE CHAIRMAN, i _:37

LUDHIANA IMPROVEMENT TRUST,
FEROZE GANDHI MARKET, LUDHIANA

Annexure — “A1” (GaLLY.)
2. |Work orders along with the

photographs showing tiles removed L} — Zi
within the periphery of 1 metre of
trees. :

Annexure — “A2” (colly.)

3. | Work orders and photographs

displaying development work of 32 - L”
leisure valleys across Ludhiana.

Filed Through

Place : Delhi ‘3(

Date: 10.10.2023 s\,""

Prashant Manc a
AdVocate

D/1537/2007

123, RG complex I, Sector 14,
Rohini, Delhi

9971879203



54

‘—-.L.

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCIH, NEW DELHI

ORIGINAL APPLICATION No. 293/2023

IN THE MATTER OF:

YOGESH MAINI ... APPLICANT
VERSUS
STATE OF PUNJAB & ORS. /—“"' T ...RESPONDENT(s)

y @ T e \
AFFIDAVIT BY' RESPONDENT NO. 3, THE< \
TRUST, FEROZE GANDHI' ;2\

\

REPLY IN FORM OF
CHAIRMAN, LUDHIA
MARKET, LUDHIANA. {7

IT IS MOST RESPECTF

;/,r N '--.N ~ \- 4
B > \g |
N <A / . .
1) The undersigned is working aCthe post of Chairman, Ludhiana Improvement, Fazsem Singh Bhinder.

Trust, Ludhiana and is thus filing the reply on behalf of Respondent no. 3. - -

2) That this Hon'ble Tribunal vide order dated 24.04.2023 had directed :

“3. Prima facie, the averments made in the Application raise questions
relating to the environment arising out of the implementation of the
enactments specified in schedule | to National Tribunal Act, 2010.

4. Let notices along with the copies of the application and documents
attached therewith be issued to the respondents requiring them to file their
response/ reply to the averments made in the application within two
months by email at judicial-ngt{@gov.in preferably in form of searchable
PDF/OCR support and not in the form of image PDF”

3) That the Applicants herein have alleged that the answering Respondent have

placed solid impermeable concrete interlocking tiles on the road sides
covering almost 75-100% of area against 5% fixed by this Hon'ble Tribunal
paving no space for greenery or water 1o infiltrate into ground. It has also
Heen alleged that level of side of road is also not lower than the main metallic

oad to avoid water logging on roads during rainy days.

4) 1t is submitted that Ludhiana Improvement Trust in its various schemes had
removed interlocking tiles within a radius of 1 metre around the periphery of
roadside trees, so that the water can easily permeate through the soil and

assist in the natural growth of trees and help in the advancement of green
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belts in the city, such a move has been duly admired by the natives of the city.
It is further again submitted that tiles laid down alongside the trees and plants
has been removed with the area of 1.) Maharishi Balmiki Nagar 256 Acres
scheme, 2.) Rajguru Nagar 3.) sant Ishar Nagar 129 acres scheme and 4)
Shaheed Bhagat Singh Nagar 475 Acres Scheme besides other. The copy of

work orders together with the photographs has been appended herewith as
Annexure “A-1"

5) It is submitted that Ludhiana Improvement Trust has put up interlocking tiles
along the side-berm of roads in various schemes of the city. In these regions,
the residents constructed cemented pathways leading to an increase in the
berm level from the roads resulting in the non-penetration of water into the
soil and clogging of water on the roads. Ludhiana Improvement trust acted
upon the above-mentioned problem by first getting proposals from the
people, political entities etc. thereby dismantling the cemented pathways and
replacing them with interlocking tiles. These tiles were laid down on a two-
layer bed. The bottom-most layer or the sub-base layer is composed of wet
mix which is composed of crushed aggregates, stone dust etc. allowing easy
penetration of water into soil. The layer above the sub base layer is called
base course which is composed of coarse sand of specific grade and size. The
topmost layer, also called the wearing course of the surface is substituted by
interlocking tiles of definite strength. The water percolates through joints of
the these interlocking tiles, traveling through the base and sub base course
and ultimately penetrating into the soil bed. Thus, helping the penetration of

waler.

6) In addition to the abovementioned points, it is being stated that the Trust for
the sake of protecting the environment has also developed various areas
coming under jurisdiction of Municipal Corporation by constructing of

leisure valleys in the below mentioned regions :

(a) Construction of leisure valley opposite DAV Public School,
BRS Nagar, Block-G. at an estimated of Rs. 241 lakh in
Ludhiana West

(b) Construction of leisure valley in Haibowal Region of Ludhiana

West constituency at an estimated cost of Rs. 279.72 lakhs

(c) Construction of leisure valley in Ludhiana east constituency at

an estimated cost of Rs. 414.20 lakhs is under due process.
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. ; . . wtimated
(d) Alo, the plantation drives are being carricd oul at in estimale

cost of Rs. 9.5 Lakhs in Atam Nagar constituency.

. - e ’ »
That the work orders underscoring the said development along

- "
with the photographs has been appended as Annexure “A-27.

7) 1t is worth mentioning here that the Trust in its various schemes have installed
these interlocking tiles in order to check the thriving problem of dust from
roads as per guidelines issued by Hon'ble Tribunal in OA No. 681/2018. In
addition, ample space is left for the preservation of old trees and plantation ol

new plants and shrubs.

8) It is also specified that the Ludhiana Improvement Trust has followed the
instruction of road side level being at a lower depth than the metallic road 1o

avoid water logging during rainy scason as per IRC SP 50:2013

9) It is submitted that-in some areas that the level of interlocking tiles has been
kept equal to the metallic roads as premix carpet is supposed to be laid there
in near future. Thus, ultimately lowering down the side of interlocking tiles
with respect to the metallic roads as prayed by the Applicant. If this
modification is not practiced then the level of side berms/ interlocking tiles
will become much lower than the metallic roads leading to vulnerable access

for the cyclists and pedestrians.
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Verified at Ludhiana on the 10" day of October 2023 that the

contents of the above reply in so far as they relate 1o factual position are tru
t ¢

upon the information derived from the official record and in so far as th
- dabi as cy
relate to the legal submissions are true upon the advice received and believed
clieve

by me to be true. Rest is by way of submission before this | lon'ble Tribunal
: nail.

CERTIFIED THAT THE CONTENTS EXPLANED TO THE
[:"PONENT EXECUTANT WHO IS SEEMED PERFECTLY T@
UiUERSTAND AFFIRMED & DEPOSED BEFORE ME ATNEW DELH

IDENTIFY THE EXECUTANT/GPONENT WHO

SIGNED IN MY PRESENCE
+ VINOD KUMAR TIWARI. Acvocate, Reg, Nof214%612020
/' NQUARY PUBLIC NEW DELH,

>

11 0C1 208
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/' OFFICE OF THE LUDHIANA iMPROVEMENT TRUST LUDHIANA

Subject:

Ludhiana/2023-24 for s?f%o s

The Lassoi Co-op L&C Society Ltd.
VPO Lassoi, Tehsil Malerkotla,
Distt Sangrur .

Memo no. LIT/SE/2023/ L1 @ Qo date; &l, 0é }9\ 3

Dismantling of Cement Concrete and taking out interlocking tiles
around trees in various block in Shaheed Bhagat Singh Nagar 475

Acre Scheme.
m&?ﬂ-gmﬁ@

'.

rates being the lowest haYd been accepted by the comple gathonty as below:-

2. Overal,gl,,ésss":‘T = =‘-"’“’ T’GWW &

3. Tender axéfg'unimti‘%}_?r ]LOO/—
4. Time Penod -xM nih only

You are requested to execute an agreement havmg detailed terms &

Conditions with the Trust within 7 days from the date of issue of this work order.

|
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AGREEMENT 5
Articles of an agreement made this day, the 11-07-2023 between The

Lassoi Co-Op L & € Sociely Lid. V.P.0 Lassoi, Tehsil Malerkotla, Distt. Sangrur. here

after called the 1St party and the Ludhiana Improvement Trust, Ludhiana here in after
called the 2nd party,

Fender 2 Whjll'cns the Trust invited tenders for the work and 1* party Submitted his E-
en :r 202324 in response to (he ¢-Tender natice, The 2" Party has approved the rates of

the 1" party as per work order issued vide No, LIT/SE/2023/4920 dated 21-06-2023,
Where as 1" Party has agreed with 2 party to execute the work Dismantling

gf" C;Nl\;l;;hConcrcm and taking out interlocking tiles around trees in various block in
> \nhee ngat Singh Nagni 475 Acre Schome on the following rates, terms & Conditions

Rs. 2.80 lakhs
-16.75%
Rs. 2,33,100/-

1 month only

1) Estimate Cost

2) Overall Less

3) Tendered Amount

4) Time Limit

Terms & Condition for this work will be applicable as per Bid document.

The 1st Party Shall complete the work within 1 Month only falling which he

shall have to pay compensation to trust in accordance with the conditions of contract and the
tender/ Bid documents.

The 1st party shall complete the work as detailed in the NIT, Bill of quantities
and plans/designs in accordance with the Punjab PWD specifications.

I

li

il

Income Tax & other Taxes shall bs deducted as per rules.

First party Contractor -
PAN NO.
First party Contractor -
GST NO.
First party Contractor -
- EPF NO.
First party Contractor -
ESINO.
If any recovery is made by the audit department at any time, the contractor will

*be bound to pay.

All the terms & Conditions given in the Bid Document will also be part of this
agreement, in case of any dispute relating to this work between both the parties, the decision

of Chairman 1T, Ludhiana will be final binding upon,
First party Contructor

Witness

. .
Superintending Engineer
Improvement Trust, 1dh

i L —
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Form M.W.12 Ryle 35-X111-12

THE LUDHIANA IMPROVEMENT TRUST 4
(Bfoe a8 gog zawe)

DETAILED COMPLETION REPORT AND COMPLETION CERTIFICATE

-Division No.
Name of work Ty q“f\‘\‘tk\“x ‘i\ L ~Cov\(vej€” AnA Taknt o
. 5,

' . W Lot vint Naly, CAWMA Sggeny W S aowd v B VT
Amountofextimate oy .\ cox Quaanar BE~ Yoo s

Expenditure Eshl pwgvnk Ry A BoLte—’

Excess Rs.
Percentage of excess
Date of commencement R' -0 -Je15

Date of completion 1q.07- 2233

Name of Engineers and Subordinates by whom the work supervised

Period of incumbency
Name e .

From To

Immediate Incharge

M Bavipotr Sim Ui -

i
|
:

« Asstt. Trust Engineer
t .
o . LTM‘NH-"’E/L SiweH,

i

| ! } | Trust Enginner
M. VIk’:ﬂv\'ﬁM KvMuA

s i
] i i

i

; ;o Supsydeft Engineer :
i cul ok e i en L ij--——"‘""
i el SRTeg A ;Acuc»uoﬁ :

| ; ¢ K : _
o a o by
3 .

I o =

PSRN T VIVE i handinn Sa ¢ 302eh0x 3
T ETRT] AP TR LA .

e
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NAMO 1wy,
N o \‘\m ““"‘\l Agoney i i (7 :
+ ! 1"““
Dalalls & Clanaifention |
Retomvnes o lanl aehindule docket submitad No o far the rmonth of 19
Authorlty,
An 1ttt AW L xacute ‘ n{f'y:,;;;,;;;;;ww Halarance 1o
Sub-heads of 71" N - y N paruaraphs o
E atimate & Y v i i “ lanf 4splaining
:\3 a B Glow 0o 1w 4 nacHeaay
\ . Y W “ :
:j o ! (1 t of (; ] k
R Iy by
]
;? ;
I |
i {
i
; i
| &
N Sk ,*,V\(s Y 3
) MY IEREE ]
|
!
i .
e chn e
Total Rs. Re., Re
Excesses to ba entered in rad Ifk' " Savings In black Ink T
Mot A - R e e

. “ B SR

AN i‘r'&_?ﬂm- DRI,
i k ALY i WP o
Pd AL RV e .
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) As Exdemates | Ag Evacuted Relure ' ’

Eshitmadte < Pox & T z g -
g . 3 3 3 excesses
§: 2 | 3 » % $ k4
- i { v > 3
N1 R T ~ X 3 Y
S5 o« « pud & 1) x
JE = Rs

. a o
; { i

: ‘
! f i
3 k)

%

. E i

i
§
1

H

' KO B

3 v

pa——

ER = IRl A SRS R

! Cowwerae seowea~ e Rh v ovao o s | voe s fep

oo

Fespo FoOOPU RS OO R e U 3 DR hitRg 2T o
i _ Excesses ko be entered in red ink _Savings in black ink .
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J As Estir I~ E -
£ o p-heads of [T—1——2Mated hs - : :
JUF imate N —f o As Executed Differences Reference g
= & e o " ‘ pare :
Sl e |3 |f N E: £ | iosl Spiwning
3 “ 2 3| & 8 4 M 3 excesses
— Eos lale|: |38 ¢
Rs | T &
R Rs. Rs.
!
o\
A\
A\ N
o

: A
.S\Q‘y
;
P

t .; g

. o
o
i -
Pl
Lo
!
Total rs. | : Rs. Rs.
Excesses to be entered in red ink : Savings in black ink (\)L ’,, \Q"\?T'S

, f | N

3} ' i ' Sectiondl Officer Incharge

! ‘ .
! Asstt. Trust Engineer Incharge

: COMPLETION CERTIFICATE
Certified that this work has been properly carried out In accordanx with the sanctioned
n

| | e
plan and estimates. ’ , Trust g?’\m\

ne

Supgesin nding Engineers

Datedthe................... 199 :

v
Note ® In the case of original work and special repairs, if a : erable deviations
sign occoured, the repor, specifi€ation, ‘drawings and details of
as the estimate.s_h’ould accompany

g v O asaeet

from the sanctioned de
of the work actually done in the same form

W b

t
measurement
the Completion Report.”
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OFFICE OF THE LUDHIANA IMPROVEMENT TRUST LUDHIANA

/ To
‘ The Lassoi Co-op L&C Socigty Ltd.

VPO Lassoi, Tehsil Malerkotla,
Distt Sangrur .

Memo no. LIT/SE/2023/ L1983 date; R) f 06 / &3

Subject:  Dismantling of Cement Concrete and taking out interlocking tiles
around trees in various block in Maharishi Balmik Nagar 256

Acre Scheme. O .
N EMQ%
.,

©
Wl g -
Reference #c*S&?:y]g“ fg! %No 02/e-tender/SE/LG-IT

Ludhiana/2023-24 for Sr-\..l;JO ) @mRop
rates being the lowest ha; ibaen accepted by the complet ﬂthorlty as below:-
mgf

"

1 Esti Cost T :

2. Overau,Les:E'mm Gl @
3. Tender a.r&x ’y ﬁ‘*‘«.‘_,______ _,-Esrﬁ 120/~
4.  Time Period * 9wy § il only

You are requested to execute an agreement having detailed terms &
Conditions with the Trust within 7 days from the date of issus of this work order.

> )
b
Supetiniasding Engineer
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AGREEMENT

Articles of an ¢
soi Co-Op L & C Sociot agreement made this day, the 11-07-2023 hetween The
<SO1 L Y b . Socie ) .

L;;r called the 1St party yi Lid. v.p.o Lassai, Tehsil Malerkotla, Distt. Sangrur. here

o allc ¢ & SN A\ Al ang ”"C Ill(]]]i"] . ' ) .

. . ana . P ere in after
called the 2nd party, a Improvement Trust, Ludhiana h
Whereas the Trust (v ‘
Tender 2023-24 i“r r:ﬁ the Trust invited tonders for the work and 1% party Submitted his E-
e 1¥ m\'-as ' %Ponsc lz? the c-Tender notice. The 2™ Party has approved the rates of
party as per work order issucd vide No. LIT/SE/2023/4923 dated 21-06-2023.

s
C;N:;iz - ld Party has agreed with 2™ party to execute the work Dismantling of Cement
Ba]m’kgm‘ taking out interlocking tiles sround trees in various block in Maharishi
i agar 256 Acre Schemie on the following rates, terms & Conditions :-

1) Estimate Cost = Rs. 2.96 lakhs
2) Overall Less -16.75%
3) Tendered Amount Rs 420/

4) Time Limit month only

Terms & Condition for this work will be applicable as per Bid document.
L

v
The 1st Party Shall complete the »g,or’k within | Month only falling which he
Ve shall have to pay compensation to trust in accordance with the conditions of contract and the
tender/ Bid documents.
' The 1st party shall complete the work as detailed in the NIT, Bill of quantities
- and pldns/designs in accordance with the Punjab PWD specifications.
- Income Tax & other Taxes shall be deducted as per rules,
. First party Contractor - .
- PAN NO. 2
: First party Contractor -
. GST NO,
' i First party Contractor -
5 EPF NO. L
: First party Contractor - -
; ESI NO.
! If any recovery is made by the audit department at any time, the contractor will
be bound to pay.
o ‘ All the terms & Conditions given in the Bid Document will also be part of this
- agreement, in oase of any dispule relating to this work between both the parties, the decision
of Chairman 1.T. Ludhiana will be {inal binding upon.
First party Contractor
Witness ,
1. | L
| /f#pm atending Engineer
f ' : . nprovement Trust, 1dh
—" ' iR . Q,*M e
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_..~-Divislon No,
P PEE I o

piie Name of WOl’k

. p :
\ °r°°'“899 Ofoxcess .

Date of commencement

. Date of completgon

$r "
PETAILED COMPLETION REPORT AND CoMPLE‘noN CERTIFICATE

lm.qv& 'sai ‘ 0) //b /‘/'/4’& "7/ & //()/1/ L(///A("/’

»~AMOUNt of extimate Ra,
;;;‘..E!Por\dlture‘ . : Rs,

Rs,

Form M.W.12 Rule 35-Xiy|. a2 ' o R '
THE LUDHIANA IMPROVENEN o T \ "
(BﬁII’)FET 5% B ' T -
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..

ot by i s
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et

e

P-4 /7//
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w
As Executed

Qua‘r;tity

Rate
\Amoum

P
*

PRI . S
e v ] R,

Excesses {0 be:e

TR Shen o siwea § e I
a sev ”

T

ntered in‘red
A - " .thn'w

A MATL

1 e o
lrpk&;ﬁgm :
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excasses

-

1
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' OFFICE OF THE LUDHIANA IMPROVEMENT TRUST LUDHIANA

To

The Lassoi Co-0p L&C Society Ltd.

VPO Lassoi, Tehsil Malerkotla,

Distt Sangrur .

Memo no. LIT/SE/2023/ [467 5 date; QIJO 6 / 23
Subjeet: Dismantlinu of Cement Concrete and taking out interlocking tiles

in around trees in various block in Ranuru Nagar 129 Acre &

Sant Isher Singh Na Eg %@"{F Echeme

iy \
Reference t;):i , ;@ St ANITY,/No0.02/e-tender/SE/LG-IT
/

Ludhiana/2023-24 for ngo '0 1ed wo} L4 is intimated that your
rates being the lowest L3 é been accepted by the completle-i?zthonty as below:-

l. Estgat- Cost L isg

2. OveraL‘L,Lesqsm " &

3. Tender ani ’ynf“m =-"1___Es:"f1 i(D‘SZ/-
4.  Time Penodwﬁn{; only

You are requested to execute an agreement havi

Superinténding Engineer




AGREEMENT i

Articles of an agreement made this ¢

Lasso! Cotp L& C SDCicty Wd. vpo Lassoi Tol
aftew called the 1St party ang the Ludhi -
ealled the 2nd party,

ay, the 11.467.2027 heramar 7o
15il Malerkotla, Giser Sangrr e I‘}
ana Improvement Trust, Ludhisna nere . 377
. \\’h‘crcas the Trust invited tenders for the work and 1"
Tender 2023-24 in response to the ¢~
the 1" party as per work order issucd

. party Gubrnitted ia Fo
Tender notice. The 2% Party has approwed the rates +f

vide No. LIT/SE/2023/4928 dated 21-06-20023.
|/ fC ) CW‘\CW as ™ Parl.y has agreed with 2™ party to execute the work Dismanting
ol Lement Concerete and taking out interlocking tiles around trees in various block in

Rajguru Nagar 129 Acre & Sant Isher Singh Nagar 8.4 Acre Scheme on the foilrring
rates, terms & Conditions :-

1) Estimate Cost = Rs. 1.37 lakhs
2) Overall Less W

3)  Tendered Amount e RS 1, 14,052/
4 Time Limit = 1 month only

Terms & Condition for this work will be applicable as per Bid docament.

. Tho 1st Party Shall complote the work within 1 Month only falling which he
shall have to pay compensation to trust in accordance with the conditions of contract and the
tender/ Bid documents,

The 1st party shall complete the work as detailed in the NIT, Bill of quantities
and plans/designs in accordance with the Punjab PWD specifications.

Income Tax & other Taxes shall be deducted as per rules.
First party Contractor /}3}\ o '

PAN NO. // faw” .,
First party Contractor ‘,’f*}\,\_if DA
Joay L ™l

GST NO. LA N R

H A % *j .ﬁ);‘ P N~
First party Contractor . " " ! / i
EPF NO. ey
First party Contractor - Tt
ESINO.

If any recovery is made by the audit department at any time, the contractor will
be bound to pay.

All the terms & Conditions given in the Bid Docyment will also be part of this
agrecment. in case of any dispute relating to this work between both the parties, the decision
of Chairman 1. T. Ludhiana will be final binding upon.

First party Contractor

Witness

‘ ¥ % . 7'?
Superintending ngineer
Improvement Trust, Idh

e e N X: e L. (‘
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DETAILED COMPLETION REPORT AND COMPLET]

-Division No.
e Nano of work D/(n «//y 7 a’ch(u‘— Z:v(

'\H\\‘-\- 1\

71 ~
Form MW.12 Rula 35-X111-12 .
THE LUDHIANA IMPROVEMENT TRUST | 10
(Fs?uwar oI Y TIRE)

CERTIFICATE

ol

.{L/é"_// ‘(/( f{,é'

Ry
: Amoutl'\t of oxtimate — Rs. Jolcc
. Expenditure ‘ Rs. — 057
Excess ‘ Rs.

e

Percentage of excess

Date of commencement

‘ . | 77 i g
Date of completion , 9 /,,7/

Na.me of Engmeers and Subordlnabes by whom thqu(ork supervised

Pﬁnod of Incumbency
 From \ To

Name

—

\ Immediate Inciurgo

QiLven sirthi | 2
y jﬁd; A///Vﬂf/éj//v/J ,Assmz

—— e At b =

\v\”

Trust Enginner
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A.S Enterprises
525/43, Sukhdev Nagar,
Hoshiarpur,

Memo No./LIT-2020/ 59/ Dated:- ) -/ /- 29 2.°

] ; Subject: Development of Leisure Valley Near Budha Nalah, Haibowal, Ludhiana

* ok K %

. ‘o ints r
Reference to your e-tender for the subject cited work. It is intimated that you
¢ letter

Ws being the lowest have been acc tgm %b y Chief Engineer (Trust) vid
¥ noC E2020/43525 Dated 29-10-31 -MaS“b"éloW“‘“

r

?"}k Jad : 2 @Y‘.
?‘u”}‘ }&t’ :F" "q‘ #&é’
1. Estimatc Cost = Rs;‘A ] L ¢ S

2, Overal] Less = ‘6/2‘5 Bt l’" -
g ] L
3. Tendered Amoun ==*~R§ 2, 62 23 794/- g ; fome
4. Time Period = 8 momhs onIy “\‘t H N/?

r% W ‘:(," iz ”%

7, &

vt b e & Conditions with
TRy L 1led terms
You are requested;fo execute{an agreément havm*g deta

the Trugt within 7 days from the date Of RELLY of ﬂ'us work,,pl’éef
i}m M gy 1 0 ,.—w”"
e e

Superintending Engineer
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%v.'FICE OF THE LUDHIANA IMPROVEMENT TRUST LUDHIANA

i 33

To '
/ M/S Anil Kumar & Sons
/ 358/A, Agar Nagar,
[.udhiana.

Memo NoJ/LIT-2020/ 23| Dated:- |/ /’*[ 20

Subject: Const. of Leisure Vailey Park (23 Acre Pocket) near Tibba Road in

Ludhiana East Constituency, Ludhiana
EX 2 X ¥

Reference to your g-ten er’ oP the: subjbect 01ted work, 4t your rates

being the lowest have been accépted’by th mpetent authorlty as below :-

1. Estimate Cost=Rs. 41420000 O"
2. Overall Less = -6%

3. Tendered Amount = Rs.38934800.00 /- Lacs '
4. Time Period = @mohths only ?"i - ! l )}

"‘H AR M !;‘

,‘Ew‘ N

Superintending Engineer

LS Y
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- h.‘ 371/

OFFICE OF LUDHIANA IMPROVEMENT TRUST LUDHIANA

To

525/43, Sukhdev Nagar,

|
A.S. Enterprises i
Hwshiarpur.

Memo. No. LIT/TE/ |4 O ' paet 2 !F) ,
AR

Sub- Development Of Green Belt In Bhai Randhir Singh Nagar In Front Of DAV |
Public School. ( Est. Cost- 241.26 Lacs)

Reference to your'bid and negotiation dated -26-06-2019 for the subject cited work

I It is imtimated that your rates after negotiation have been accepted by the competent authority as
below-

o P }
Estimate Amount = Rs. ;4” 26000/-

Rate = Overall Less ( - 45}, N
Tendered Amount = Rs, 23040330/-
Time Period = 4 Months.

Defect Liability Period = one year from the date of completion.

1

You are requested to execute the agreement with the competent authority of this office within 7
days from the date of issue of this work order,

4L Engineer.
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